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Tripurn A cf No. 6 of 1967 

THE TRIPURA WEIGHTS AND MEASURES (KNFORCEMENT) 
ACT 1967. 

(Act No. 6 of 1967) 

An 
Act 

10 ~)l-ovi(le fur !/re afot-cettretlt ofstcr~zclrnf weights ( l r ~ c l  tt?ensirt-es urlrl fur- 
~ltcrrtel-s cutrr~c~crcd rl~et.e~virlz i l l  tlre U~liotl [el-t-itoty ($ Triprrl-rr. , 

It is  hereby enacted in thc Eighteenrh Year of the Republic of India by the 
Legisla~ive Assembly of Tripur;~ as iollows : - 

CHAPTER I 
Preliminary 

Short title, 1. ( I )  This  act may be callcd the Tripurn Weights and rne;~sures 
cslcnl and (Enforcement) ACL, 1967. 
tro~menren~ent. 

( 2 )  It cxtcnds to the whole oi  {he Union Territory of Tripura. 

(3) I t  shall come inlo force on such date as thc Administratot- may, 
by notification in the Trip~11.a Gazette, appoint ; and diffcrcnt dates may be 
appoi~~ted for different provisions of this Act or for different weas or for 
differen1 classes of ilndertakings or for different classes of goods. 

Dcfinilions. 7. In this Act, unless the context otherwise requires,--- 

(a) "Adminisrrator" means thc Administrator of the Union 
territory of Tripura ; 

(b) "Weight or mcasure" means il weight or measure purport- 
ing io be a standard weight or measure used in any trans- 
actions for trade or commerce ; 

(c) "Convoller" means the Con troller of Wcights and Measures 
appoinred under section 18; 



(d) " I  nspcc tor" means the Inspector of weighcs and 
iLlensul-cs appointed under secrion 1 S ; 

(e) "Memuling ins tmmcr~ t", means any measuring insl~~un~enl 
othcl- [hall ;I weighing instrun~enr and includes any in- 
slrvument used lor determining the Icngth, area, volume, 
capacity, qualiry rempcrarure or density of any article ; 

( "Mint" means the mint of h e  Cenlral Government ci thcr 
i l l  Bombay or in C:~lcutra ; 

(g) "prcscribcd" nlcans prcscribed by rules made under this 
Act : 

(h) "Srandard weight or mcasurc" mcans any unit of mass or Central Act  

mcasurc rcfcrrcd to i n  sub-section ( 1 )  of section 13 of the s9 or 1956. 

Standards of Weights and Measures Act, 1956, and 
includes any other weight o~.measure permitted to be used 
by the Centi-al Governinen1 in pursuance of sub-seclio~~ 
(1)  of section 14 or  lhe said Acr ; 

i )  "reference scandal-ds" means the set of standard weights Central 

or measures supplied to the Adrninisrrator by rhe Cenlral 8Y 1956. 

Governmenr in pursuance of sub-section (2) of section 
I 5  o f  thc Standard of Weights and Mcasurcs Acr, 1956. 

a )  "sealcd package or container" mcans a closcd packet, 
bottle, casket, tin, barrel, case, receptacle, bag, sack. wrap- 
per or other thing in which any article is placed or packed 
and which is intcnded to be sold with i t s  contents, 
without any weighment or measuremenr of such contencs 
at the lime of sale ; 

(k) "stamping" means marking in such manner as to be, so 
far as practicable, indelible, and includes casting, engrav- 
ing, etching and branding ; 

(I) "use in transaction for trade or Commerce" means use for 
[he purpose of determining or declaring the quantity of 
anything in terms of measurement of length, areti, vol- 
ume, capacity or weigh1 in or in connection with-- 



(i) any contract, whether by way of sale, purchase, cxchange 
or otherwise ; or 

(ii) any assessment of royalty, toll, duty or other dues ; or 

(iii) the assessment of any work done or services rendered, 
otherwise than in relation to research or scientific studies 
or in individual house-holds for house-hold purposes ; 

(m) "verification" with its grammarical variations used with 
reference to a weight or measure or weighing or measur- 
ing instrument, includes the process of comparing, check- 
ing or testing such weight or measure or weighing or meas- 
uring instrument and also includes reverification ; 

(n) "weighing instrumenr" means any insrrument for weigh- 
ing and includes scales with the weights belonging thereto, 
scale-beams, balances. spring balance, steel yards and olher 
weighing machines. 

CH-APTER II 
Standard Weights and Measures 

Working 3. ( 1 )  For the purpose o f  verifying the correctness of weights and meas- 
simdard. ures and weighing and measuring instrumenrs used in transactions for trade 

or commerce, the Adminisrraror may cause to be prepared as many seLs of 
authenticated standard weights and measures as he may deem necessary, to 
be called [he working standards. 

(2) The working standards shall be made of such material and 
according to such dcsigns and specifications and shall be prepared by such 
agency and shall bc sramped and authenricated by such person or authority 
and in such manner as may be prescribed. 

3) The working standards shall be kcpr a1 such places. in such cus- 
lady and in such manner as may bc prescribed. 

3) A working stnndilrd chull be verified with the secondary s~and- 
nrd and marked by such persons. at such places, ar such in~ervals and in 
such manner as may be pr.zsc.r.ibed. 



5 )  A working standard which is not so verified and marked within 
the prescribed period shall not be deemed legal or used for the purpose of 
this Act. 

6 )  A working standard which has become defective shaII not be 
deemed legal or be used for the purpuse of this Act, until i t  has been veri- 
fied and marked in the prescribed manner, 

4. (1) For the purpose of verifying the correctness of the working stand- Secondary 
ards, the Administrator may cause to be prepared at the Mint as many sets Standards. 

of authenticated standard weights and measures as he may deem necessary, 
to,be called the secondary s~andards. 

(2) The secondary standards shall be made of such material and 
according to such design and specifications as may be prescribed and shall 
be st;imped and authenticated by such person or authority as the Central 
Government may direct. 

(3) The secondary standards shall be kept at such places, in such 
custody and in such manner as may be prescribed. 

(4) A secondary standard shall be verified wirh the reference stand- 
ard at least once in every period of five years and shall be marked with the 
data of verification in the prescribed manner by such person or authority ns 
the Administrator may direct. 

(5) A secondary standard which is not so verified and marked within 
the aforesaid period shall not be deemed legal and shall not be used for the 
purposes of this Acr. 

5. The reference standards shall be kept at such places, in such custody Rererence 
and in such manner as the Administrator may direct. slandards. 

6.  ( I )  For the purpose of verifying the correctness of weights and Standard 
measures and of weighing and measuring instruments used in transactions weighingand 

for trade or commerce, the Administrator may cause to be prepared as many m"SUring 
~ n s  t rumenis. sets of weights and measuring instruments as he may deem necessary. 

(2) Such instruments shall be of such kind, kept in such number 
and shall be verified and stamped in such manner as may be prescribed. 



(3) Such instruments shall be kept at all places where secondary 
standards or wbrking standards arc kept. 

Pruhibi'iun 7. (1) Notwithstanding anything contained in any other law or any 
of use of 
weights and custom, usage or pracrice, no unit or mass or measure olher than the stand- 

a s ,, s ard weights or measures shall bc used in any transaction for trade or com- 
olher than merce in  any area or class of goods or undertakings in respect of which this 
s t a n d a r d  Acthascomeintoforceorbekeptinanypremiseswheresuchtransactions 

and are usually conducted. 
mcasurcs. 

(2) Any custom, usage, practice or method of whatever nature which 
permits in any trade a trader, seller or buyer to demand, receive or cause to 
be denlanded 01. received any quantity of article in excess of, or less than, 
the quantity fixed by the weight or measure by which the conlraut or deal- 
ing in respect of the said article has been made, shall be void. 

(3) Any transaction, dealing or contract made or had after the ex- 
piry of thrce months from the commencement or this Act shall, in so far as 
it contravenes the provisions of sub-section ( I )  or sub-section (2) be void. 

power to 8. (1) Notwithstanding anything contained in  this act,, the Adminis- 
preSCwIhe trator may, by notification in the Tripura Gazette, dircct that i n  any specified 
~lse orweighls 
only,or meanrm tradc or class of trades, no transactions, dealing or contract sllall be made or 

ccrlain had except by weight only, or except by measure only 
a 

(2) A notification issued under this section shall take effect in such 
area, with effect from such date. and subject to such conditions, if any, not 
inconsistent with the provisions of the Act, as may be specified therein. 

Registration of Persons Using Weights or Measures or Weighing or 
Measuring Instruments in Transactions for Trade or Commerce 

R e ~ i s t r a t i o n  - 

or persons 9. (1) No person shall use any weight or measure or weighing or meas- 
using weights 
ormeasuresor uring instrument in any [ransaclion for trade or commerce unless he has 
weighing or made, within the prescribed period' an application to the Controller for reg- 
measuring istration and has obtained from the Controller a certificate showing that he 
instruments in 
transactions has been so registered. 
for trade or 
commerce. - 



(2 )  Every appIication for reg is tration under sub-section ( I )  shall 
contain such particulars as may be prescribed. 

(3) if the Con troller is  satisfied that an application for registration 
is i n  order, he shall register the applicant and issue to the applicant a certifi- 
cate  of registration in  the prescribcd form. 

CHAPTER IV 
Verification and Stamping of Weights and Measures 

10. Every weight or measure manufactured for use as weight or measure Marking of 

shall bear the description of the weight or mcasure which it purports to be denuminaii~n~ 
marked legibly on it in such manner as may be prescribed. on w i g h t s  and 

measures. 

I I.  No weight or measure or weighing or measuring instrumenls shall be Prohihilion 
sold or delivered unless it has been verified or re-verified in  accordance sale or ~rastnn~- 
with the rules made under this ACL and stamped in the prescribed manner ped lvcights 

by an Inspector with slamp of verification. and nlcasurcs. 

12 No weight or measure or weighing or measuring insll-ument shall be Prohibilion 
used in transi~ctions in trade or commerce unless it has been vcrified or of useor 

re-verified in accordance with the rules made under this Act and stamped -mped 

i n  the prescribed manner by an inspector with a stamp of verification. weighls or 
measures. 

13. Where the sizc of a weight or measure rcndcrs i t  impracticable to Power of ~ d -  
have any denomination marked on i t  under the provisions of section 10 or ministrator to 
to be stamped under the provisions of seciion I I or section 12, the Admin- e"emPl- 
iscrator may, by notification in the Tripura Gazette, exempt such weight or 
measure from being so stamped. 

14. No person shall, in course of trade, manufacture, repair or sell any Prohibition of 
manuraclurcetc. weight or measure or any weighing or measuring instrument, unless he has ,I and 

obtained i n  the prescribed manner, a licence i n  this behalf from the me3sumwilhout 

Administrator or any officer au thorised in this behalf by the Administrator. licpnce. 

15. (1) Every manufacturer of any weight or measure or weighing or Manu[eclurers to 

measuring instrument shall,-- sub mi^ prototypes or 
weights, measures 
and weighing and 

(a) in a case where such weight or measure or weighing or mwuring 
measuring instrument is being manufactured at the i"'"mcnism 



colnnlencement of the Tripura Wcigh ts and Measures 
(Enlorcement ) Act. 1967 on the patLen1 of an existing 
design, within such period as may be prescribcd. 

(b) in any other casc, before he commences to manufacture 
that weight or measure or weighing or measuring instru- 
ment, submit to the prescribed authority a phototype of 
the weight or measure or weighing or mcasuring instru- 
ment as the case may be. 

(2 )  Every prototype submitted under clause (b) of sub-section (1) 
shall be accompanied by such particulars as may be prescribed. 

(3) The prescribcd authority shall, after such examination as it  con- 
siders necessq, submit a report to the adminisiriltor on the prototype within 
the prescribed period. 

(4) The Adminisma tor may, after considering the report of rhe pre- 
scribed authority submitted under sub-section (31, accept the prototype or 
suggest modifications thereto or reject the same and shall give intimation to 
the manu facrurer accordingly : 

Providcd that no modification to the prototype shall be suggested or 
no prototypc shall be rejected under this sub-section unless the manufac- 
turer has been given an opportunity of being heard i n  the matter. 

( 5 )  Where the Administrator has suggested any modification to the 
prorotype under sub-secrion (41, the manufdcturer shall no1 commence or 
continue the manufacture of the weight or measure or measuring instrument 
to which the prototype relates otherwise than in accordance with that modi- 
fication. 

( 6 )  Where the Administrator has rejected any prototype under sub- 
section (4), the manufacture shall not commence or continuc the rnanufac- 
ture of the weight or measure or weighing or measuring instrument to which 
the prototype relates. 

hlnrkingorn~ighb 16. N o  person shall sell, offer for sale, expose for sale. or have in his 
or rncasures on possession for sale, any article contained in  a sealed package or conlainer 
waled conhiners. 

unless such package or container bears thereon, or on a label securely 



attached [hereto, a description of the net weighr or measure of the article 
contained therein : 

Provided that the provisions of L ~ S  section shall not apply LO - 

i)  any sealed package or container, the net weight of which is, 

a) less than one hundred and twenty gram, if such sealed 
package or container contains biscuits, confectionery or 
sweets ; and 

b) less than sixty gram, if such scaled package or container 
contains any other foodstuff; 

ii) any other article sold, offered for sale, exposed for sale, or in 
possession for sale which is not ordinarily sold in transactions 
for trade or commerce by weight or measure : 

Provided further that the Administrator may, if he is satisfied, that the 
size of any class of such packages or containers renders i l  impracticable to 
comply with, the provisions of this section by notification in the Tripura 
Gazette, exempt such class of packages or containers from the operation of 
this section. 

17. No person shall, in any transaction for trade or commerce, quote the Prohibition of 
quoting price, price, or express the quantity, of any article otherwise than in  terms of the or 

standard weight or measure. quantily or any 
arlidc othenvise 
lhan in terms or 
slandard wcight 
or rncasure. 

18. (1) The Administrator may appoint a Controller of Weights and Appointment 
Measures and as many Deputy Controllers and Assistant Controllers and O f  C o n t r o l l e r j  

Dy. Controllers, Inspectors of Weight and Measures as may be necessary for exercising the Con,mllers 
powers conferred, and discharging the duties imposed, on them by or under 
this Act. 

(2 )  The Administrator may, by general or special order; define the 
local limits within which each Inspector shall exercise the powers conferred, 
and discharge the duties imposed, on Inspectors by or under this Act. 



(3) Subject to the provisions of this Act, every Deputy Controller, Assist- 
ant ControIler and Inspector of Weights and measures shall perform his func- 
tions under the general superintendence and control of the Controller, and 
the Controller, every Deputy Controller and Assistant Controller of Weights 
and Measures may, in addition to the powers conferred, and duties i rnposed, 
on them by or under this Act, exercise any power or discharge any duty 
conferred or imposed on Inspectors by or under this Act. 

Verif icat ion 19. ( 1  EveryInspectorsshall,forthepurposeof~e~ficationofweights 
and and measures and weighing and measuring instruments, attend at such place 
by Ins-pwtors . and time within his jurisdiction as may be appointed in  this behalf by the 

Controller. 

Ccntral ACI (2) The Inspector shall verify every weight or measure or weighing 
89 or 1956. or measuring instrument which is brought to him for the purpose of verifica- 

tion and if he finds such weight or measure or weighing or measuring instru- 
ment correct and in conformity with the Standards of Weights and Measures 
Act, 1956, and the rules made there under, he shall stamp the same with a 
stamp of verification in the prescribed manner. 

Power io 20. (1) An Inspector may, within the area under his jurisdiction inspect 
etc. at all reasonable times, the weights, measures, weighing or measuring in- 

struments which are used in transactions for trade or commerce or are in the 
possession of any person or are on any premises for such use and verify 
every such weight or measure or weighing or measuring instrument with a 
working standard or weighing or measuring instrument prescribed For the 
purpose. 

(2) For the purpose of verifying the correctness of any weight or 
measure used in any transaction, an Inspector may also verify the weight or 
measure of any article sold or delivered in the course of the transaction. 

(3) An Inspector may, at all reasonable times, require any trade or 
any employee or agent of a trader to produce before him for inspection all 
weights, measures, weighing or measuring instruments which are used by 
him or are in his possession or are kept on any premises used for trade and 
all documents and records relating thereto and such wader, employee or agent 
shall comply with such requirements. 

(4) An Inspector may seize and detain weight or measure or weigh- 
ing or measuring instrument regarding which an offence under this Act 

(179j 



appears ro have been co~nmirled or which appears to have been or which 
might be used in the colnmission of such an offence and may also seize and 
dctain any ar~icles sold or delivcred or caused to be sold or delivered by 
rneiins of such weighr or measure 01. wcighing or measuring instrument 
togelher with any documents or records relating thereto. 

( 5 )  Wherc an Inspector has reasons to believe that a sealed pack- 
age or container does not actually conrain thc net weight or measure of the 
article which il purports to contain, the Inspeclor may brcak open the sealed 
packagc or container and verify its contents and if, on such verification, the 
net weight or measure of the article is found to be correct, the Inspector 
shill1 tender the fair price thercof and may rcquire a wri [ten acknowledge- 
ment therefor. 

( 6 )  Where the nct weight or measure of the article is iound on vcri- 
fication to be incorrect, the Inspector may seize thc package or container 
and the article contained therein, after tendering the fair price thcrcof where 
the seizure is made from any persons other than the manufacn~re, and may 
tile a complaint against the manufacture for contravention of the provi- 
sions of secrion 16. 

(7) for thc purpose of such inspections, an Inspecror may, at all 
reasonable times, cnter into ally place where weights or measures or weigh- 
ing or measuring instruments are used or kept for use in [ransaction for 
trade or conlmercc and inspect such weights or measures or weighing or 
measuring instruments. 

Explnnatio~l-- Where any premises arc partl y used for trade and partl y 
for dwelling purposes, the wl~ole of such premises shall, for the purpose of 
this sub-section, be rreated as a place where weights or measures or weigh- 
ing or n~easuring instruments are used or are kept for use in transactions for 
trade or commerce. 

21. Where i t  appcars to the Administrator desirnbe that an Inspector should Pu~t-cr of 
Inspector lo be allowed in any area to adjust the weights or measures or weighing or 

~vcig,,la 
measuring instrument he may, i f  he rhinks fit, nuthorise such Inspector to ., ,,,,,,,,,, 
adjust weights or measures or such instruments accordingly. 

22. (1 Every manufacturer, repairer or dealer in weights or measures Manufalurers 
or weighing or measuring instruments and every person using them in clc. l o  mainlain 

records and 
documents. 



transactions for trade or commerce shall maintain such records and occoun ts 
as may be prescribcd and if required so to do by an Inspector shall produce 
such records and accounls before him. 

(2) Notwithstanding anything con~ained in sub-secrion (11, if the 
Administrator is or opinion [hat having regard to the nature of business 
carried on by any such manufacture, repair or dealer, i t  is necessary so to do, 
he may, by order exempt such person or class of persons from the operation 
of that sub-section. 

Appcals. 23. (1) Subjecr to the provisions of sub-section (2) an appeal shall lie- 

(a) from every decision of an Inspector under this Act, to the 
Controller, and 

(b) from every decision of the Conlroller under this Act, not 
being a decision made in appeal under clause (a), to the 
Administrator or any ofticer specially authorised in this 
behalf by the Administrator. 

(2) Every such appeal shall be preferred within sixty days from the 
date of the decision, but thc appellate authority may, if it is satisfied that the 
appellant was prevented by suff7cicnt cause from not preferring the appeal 
within the said time. extend the time. 

(3) On receipt of any such appeal, [he appellate authority shall, 
after giving the appellant a reasonable opportunity of being heard and after 
rnaking such enquiry as i t  deems proper, decide the appeal and the dccision 
of the appellate authority shall be final. 

(4) The appellate authority, may, after hearing an appeal, confirm 
or modify the order appealed from or may reverse the order and send the 
case back to rhe authority from whose order the appeal was preferred, for a 
fresh decision after considering the matter indicated by the appellate 
authority. 

Levy or few. 24. The Administrator may charge such fees - 

(a) for the grant of  licences under section 14, for manufa 
ture, repair or sale of weights and measures and weighing 
and measuring instruments, and, 



(b) for the veriiication, marking, stamping and adjustment of 
weights and measures and weighing and measuring instru- 
ments, as may prescribed : 

Provided that no such fee shall exceed rupees five hundred only. 

25. A weight or measure or weighing or measuring instrument, duly v,ljdlly 
stamped by an Inspector under this Act, shall be a legal weight of measure weigh 1s and  
or weighing or measuring instmment in all places in which this Act is in  m e a ~ ~ r m d u l ~  
force unless i t  is found to be false or defective and shall not be liable to be -@ 

re-stamped by reason merely of the fact that it is used in any place other 
than that in which it was originally stamped. 

CHAPTER V 
Penai ties 

26. Whoever, after the expiry of three months from the commencement penalty for 

of this section, sells or causes to be sold or delivers or causes to be deliv- saleordclivery 
ered in the course of any transaction for wade o'r commerce any article by by lvcight or 

any denomination of weight or measure other than one of the standard weight mwure Other 
than slandard 

or measure or whoever after the commencement of the Tripura Weights ,veigh ts or 
and Measures (Enforcement) Act, 1967 keeps iiny unic of mass or measure measures. 

other than standard weight and measure in  any premises where such trans- 
actions are usually conducted shall be punishable for the first offence, with 
fine which may extend to two thousand rupees and for the second or subse- 
quent offence, with imprisonment for a period which may extend to three 
months or with fine, or with both. 

27. Whoever sells or delivers any weight or  l lea sure of any weighing or Penalty for 
salc of measuring instrument which has not been verified or re-verified or stamped urlanld 

in accordance with provisions of this Act and the rules made thereunder weightsand 
shall be punishable with fine which may extend to two thousand rupees. rncaSureS. 

28. Whoever uses in any transaction for trade or conlrnerce or has in his penaILy~or use 

possession for such use, any weight or measure or any weighing or measur- of unstamped 
ing instrument which has not been verified or re-verified or stamped in weights and  

accordance with the provisions of this Act and the rules made thereunder 
shall be punishable for the first offence, with fine which may extend to ~ w o  
thousand rupees, and for the second or subsequenr ofTcnce, with irnprison- 
ment for a period which may extend to three months, or with fine, or with 
both. 



p i o -  I .  When any such weight or measure or weighing or meas- 
uring instrument is found in Ihe possession or any trader or any em- 
ployce or agenr of such trader, such trader, employee or agent shall be 
presumed until the contrary is proved, to have had i t  in his posscssion for 
use in rransaction for trade or commerce. 

Expia~ratiott- ZI. When any weight or measure or weighing or measur- 
ing instrument i s  used or possessed in  contravention of this section by 
any employee or agent of a trader on behalf of such a trader, such trader 
shall, unless h e  proves that the offence under this section was committed 
by his employee or i~gent wilhout his knowledge ar consent, also be 
deemed to be guilty of the offencc. 

Penalty Tor 
n~rrnuhcture 29. If  any person rnanuhctures, repairs, or sells any weight or measure 

"rweighkelc. or weighing or measuring insrrurnenr, without obraining a licence as re- 
without licencc. quired by section 14, shall be punishable with imprisonment for a period 

which may extend to three months, or with fine, or with both. 

Penalty Ibr use 
of  weights or 30. Whoever contravenes any of the provisions of a notification is- 

measures in  sued under section 8 shall be punishable with line which may extend to 
conlravcntinn two thousand rupees. 
orscction 8. 
Penalty For 3 1. Whoever contravenes the provisions of section 9 shal I, on convic- 
nnnre@htion. tion, bc punished wirh fine which may extend to fifty rupees. 

Penally for 
conlraven tion 32. Whoever contravenes the provisions of section 15 shall, or con- 
orseclion 15. viction, be punished with fine which may extend ro two thousand 

rupees. 

Fenally for failure 
to mark weight or 33. Whoever conlravenes the provisions of section 16 shall be punish- 
measure on sealed 
containers. able with fine which may extend to lwo thousand rupees. 

pe'''~ la' quoling 34. Whoever contravenes the provisions of section 17 shall be punish- prices or expressing 
quantities olher wise able with fine which may ex tend to two thousand runees. 

standard weight or 
measure in 
conlravenlion of 
seclion 17. 
Pcnalty for 35. Whoever fraudulently uses any standard weight or measure or 
hudulent  use weighing or measuring instrument which he knows to be false shall be 
of weights or punishable with in~pr~sonment for a period which may extend to one 
measuresctc. year, or with fine or wirh both. 



36. Whoevcr is in possession of any weight or measure or weighing or Penalty forbeing 
measuring instrument which he knows to be False, intending that the same in possession or 

may be fraudulently used shall be punishable with imprisonment for a nl" Or 

n1- ctc. 
period which may extend to one year, or with fine, or with both. 

37. Whoevcr makes, sells or disposes of or causes to be made, sold or Penalty for 
disposed of any standard weight or measure or weighing or measurinn D in- making or 
strurnent which he knows to bc false, in order that the same may be used as scJ'ing rdsc 

\wight I)r 
true or knowing that thc same is likely to be uscd as true, shall be punish- measure etc. 

able with imprisonment fur a period which may extend to one year, or with 
fine, or with both. 

38. Whoevcr- 
Penally lor 
delivering or 

(i) in selling any article by weight or mcasure delivers or receiving any 

causes to bc delivered to the purchaser any quanrity of qU3""'y 
article less 

that article less than, or than, or  in 
excess nf Ihe 

( i i )  in buying any article by weight or measure demands or quan i i l y  
Ily thc wcight or 

receives or causes to be demanded or received from the ,,,,,,,,, in the 

vender any quantity or lhak alqticIe in cxcess of, tamtract. 

rhe quantity fixed by the weight or measure by which the conl~~acl or deal- 
ing in respect of that article has been made, shall bc punishable with fine 
which may extend to five hundred rupees. 

39. ( 1 )  Whoeverforgesorcountcrfeitsanystampusedundcrtl~isAct Pcnal~yr~~rfflrging 

for the stamping of any standard weight or measure or weighing measuring ctc. uf ~vcighls, 
rnc;ll;uhqclr. 

ins~rument or possesses any such counterfeit stamp, or rernovcs a stiunp 
from any standard weighr or measure or weighing or measuring instrument 
and inserts the same into anothcr weight or measure or weighing or meas- 
uring instrumem or wilfully increases or diminishes a weight or measure 
so stanlped shall be punishable wilh in~prisoninent for ii period which ]nay 
cxtend to one year, or with fine or with both. 

(2) Whoevcr knowingly uses, sclls, disposes of or exposcs for sale 
any weight or measure or weighing or measuring instrument with such forged 
or counrerfci t stamp thereon, or a weight or a measure so increased or di- 
minished shall be punishable with i~nprisonment for a period which may 
extend to six n~onrhs or with fine, or with both. 



Pcndtyror 40. Whoever- 
neglect or 
refusal tu 
produce weighl 
or measure elc. 
or measurc elc. 
for inspcction. 

(a) refuses or neglects co produce for inspcction under 
scction 20, any weight or measure or weighing or meas- 
uring insrrurnent or any document or record relating thereto 
in his possession or on his premises or 

(b) rcfuses to permit an Inspector ro inspect and verify any 
such weight. measure, instrument, document or record, 
or 

(c) otherwise obstructs or hinders an Inspector under section 
20, or 

(d) otherwise obstructs or hinders an Inspector in the perfor11-r- 
imce of his duties under rhis Acl, shall be punishable with 
fine which may extend to two thousand rupees. 

Penally for 41. I f  an Inspector knowingly stamps a weight or measure or weighing or 
brcachofduly measuring instrutnent in contravention of the provisions of this Act or of 
by Inspector. the rules madc thereunder, he shall be punishable with imprisonment for a 

period which may extend to one year, or wiih fine, or with both. 

CHAPTER VI 
Miscellaneous 

Profcclion of 42. No suit, prosecution or other legal proceeding shall lie against the 
action Lakc* in Controller, or any Depu~y or Assistanl Conirolle~~ of Wcights ;rnd Measures 
goid faith. or any Inspector or any athcr person appointed under this Act in respect of 

anyth i ng which is in good h i  th done or intended to be done in pursuance of 
this Act or rilles made thcreunder. 

Cuntrn'ler etcm 43. The Controller, every Deputy Controller, Assistant Conrrol ler and appointed ul~dtr 
illis A C ~  to bc Inspector appointed under this Act shall be deemed to be a public servant 
publicscrvants-. 
Ccntral Act 45 within thc meaning of section 21 of the Indian Penal Code. 
of 1860. 

C ~ h n c c u f  44. ( 1 )  No court shall take cognizance of an offence punishable under 
olTenccs ctc. 

this Act except upon complaint in writing made by the Controller or any 
officer authorised in this behalf by [he Controller by general or special 
ordcr. 



(2) No court inferior to that of a presidency magistrate or magis- 
trate of first class shall try any offence punishable under this Act. 

45. (1) Any offence punishable under section 26, section 27, section Composition 
28, section 30, section 33, section 38, or section 40 other than a second or a or~flences. 

subscqucnt offence under section 26 or section 28 may either before or 
after the institution of the prosecution be compounded by the Administra- 
tor on payment by the offender of such sum as the Administrator thinks fit. 

(2) on payment by the offender of such sum, Ihe offender, i f  in 
custody, shall be set at liberty and if any proceedings in any criminal court 
have been instituted against the offender in respect of the offence the com- 
position shall be dccmed to amount to an acquittal and no further criminal 
proceedings shall be taken againsr him in respect of such olence, 

46. A weight or measure or weighing or measuring instrument duly S m @  
stamped under the provisions of this Act and the rules made thereunder "cighke'u-Lo be presumed 

shall be presumed to be correct until its inaccuracy is proved, if this is Lobeenrreet. 
produced in any court by any Inspector having charge thereof or by any 
person acting under the general or special authority of the Conlroller, 

47. (1) If the person committing an offence under this Act is a corn- Orrencc by 

pany, every person who, at the time the offence was committed, was in cOmpsnimm 

charge of, and was responsible to the company for the conduct of the busi- 
ness of the company as we11 as the company, shall be deemed to be guilty oP 
the offence and shall be liable to be proceeded against and punished 
accordingly : 

Provided that nothing contained in this sub-section shaIl render any 
such person liable to punishnlent if he proved that the offence was com- 
mitted without his knowledge or that he exercised all due diligence to pre- 
vent the commission of such offence. 

(2 )  Notwithstanding anything contained in su b-section ( 11, where 
an offence under this Act has been committed by a company and it.is 
proved that the offence has been committed with the consent of conniv- 
ance, of, or is attributable to any neglect on the part of any director, man- 
ager, secretary or other officer of the company, such director, manager, sec- 
retary or other officer shall also be deemed to be guilty of that offence and 
shall be liable to be proceeded against and punished accordingly. 



Explar~afion : - For the purposes of this section : - 

(a) "company" means any body corporaie and includes a firm 
or orher association of  individuals ; and 

(b) "direclor" in relation to a firm, means a partner in the firm. 

DeIegation 48. The Administrator may, by notification in the Tripura Gazette, direct 
of powcrS- that any power exercisable by him under this Act or rules made thereunder 

shall, in relation to such malters and subject to such conditions, as may be 
specified i n  the direction bc exercisable also by such officer or authori~y 
subordinate to lhe Administrator as may be specified in the notification. 

Limits of 49. Subject to any rules that may be made under the Standards of Weights 
to be and Measures Act, 1956, in this behalf, the Administrator may prescribe the 

tolerated in 
weights and limits of error which may be tolerated-- 
measures. 
Central ~ c t ,  (a) in secondary standards referred io in section 4 ; 
89 of 1956. 

(b) in working standards referred to in section 3 ; 

(c) in weights and measures in selling articles by weight or 
measure generally or as regards any trade or class of trade, 
and 

(d) weighing and measuring instruments, 

Power ~o 50. (1)  the Administrator may, by notification in the Tripura Gazette, 
make rules. make rules to carry out the purpose of this Act. 

(2 )  In particular, and without prejudice to the genera t i ty of the fore- 
going power, such rules may provide for a1 l or any of the following matters, 
namely : - 

(a) [he material of which and the designs and specification 
according to which working standards may be made, the 
agency by which such standards may be prepared, the 
persons by whom or the authority by which and the 
manner in which such standards may be stamped and 
authenticated; the places at which and the custody and 
manner in which such standards may be kept ; 



(b) the procedure for thc verification or reverification and 
marking of working standards the persons by whom, the 
places at which and the intervals at which, they. mily be 
marked ; 

(c) the material of which and the designs and specific;itiuns 
according to which secondary standards may be made, 
the places at which and the custody and manner in which 
such standards may be kept : 

(d) the procedure Lor [he verification or reverification and 
mat-king of secondary standards and thc manner i n  which 
[hey inay be marked ; 

( e )  thc number of weighing and measuring instruments to be 
kept, the manner in which they may be verified and 
slamped and necessary particulars regarding the same ; 

(f) the manner in which weights and measures may be n~arked 
by manufacturers ; 

(g) the fornl and manner in which, and the conditions subject 
to which licences may be granted lo persons for manu- 
facture, repair or sale of weights and measures and weigh- 
ing and measuring instruments ; 

(h )  the qualifications, functions and duties generally of  In- 
spectors under this Act ; 

(i)  verifications and stamping of weights and measures and 
weighing and measuring insicurnents and the period within 
which they are LO be reverified ; 

) Inspcction of weights and measures and weighing and 
measuring instruments used in transactions for trade or 
commerce ; 

(k) the seizure, detention and disposal of weights and meas- 
ures which are not authorised by this Act : 



(I) the books, accounts and records relating weights and rneas- 
ures and weiglling and measuring instruments to be main- 
tained and the manner in which they may be mainrained or 
produced , 

(m) the limits of error which may be tolerated in secondary or 
working standards ; 

(n) the limit or error which may be tolerated in weights and 
measures and weighing and measuring instruments used 
or intended LO be used i n  transactions for trade or  
commerce ; 

(0) the limits of error which may be toieraled in selling 
articles by weights and mcasures general1 y or as regards 
any trade or class of trades ; 

(p) [he form and manner in which appeals may be preferred 
against decisions of Inspectors and the procedure for class 
of rrades ; 

(q) rhe fees which may be charged for the grant of licenses 
under seclion 14 and for verilications, reverification, 
adjusrmenr and stamping of weights and measures and 
weighing and rncasuring instrunlents and the collection and 
lcvy of thc same : 

r )  the matel-iiil, form and specification and manufacrure and 
sale of weights and measures and wcighing and measuring 
instruments ; 

(s) any other matter which has to be, or may be, prescribed. 

(3) In  making any rule under this section the Administlator may pro- 
vide that a breach thereof shall be punishable with line which may extend to 
five hundred rupees. 

(4) The power to make rules under this section shall be subject to 
the condirion of previous publication in the Tripura Gazette, 



( 5 )  All rules made under this section shall, as soon as may be, after they 
are made, be laid before the Legislative Assembly, Tripura. 

5 1. (1) The Rajasthan Weights and measures (Enforcement) Act, 1958 Repeal and 
(hereinafter referred to as the said Act) a extended to Tripura under section 
2 of the Union Territories (Laws) Act, 1950 is hereby repealed. 

Cenlral Acl 
30 of 1950. 

(2) Notwithstanding the repeal of the said Act anything done or 
any action taken or any proceedings commenced or any appeal preferred or 
any right, obligation or liability acquired, accrued, or incurred by or under 
the provision of the said Act shall be deemcd to have been done, taken, 
commenced, preferred, acquired, accrued or incurred by or under the corre- 
sponding provision of this Act as i f  such corresponding provisions 
were in force on the day on which such thing was done or such action was 
taken or such proceeding was commenced or such appeal was preferred or 
such right, obligation or liability occurred or was acquired or incurred. 

52. Nothing in this Act shall apply to weights or measures or weighing or Saving. 

measuring instruments used by or in any unit or establishment of the Armed 
Forces of thc Union , 
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